FORM G

INVITATION FOR EXPRESSION OF INTEREST

FOR BUDDHA GLOBAL LIMITED OPERATING IN TRADING OF RICE, PULSES,
WHEAT AND OTHER FOOD PRODUCTS AT NEW DELHI

(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

1. | Name of the corporate debtor along with BUDDHA GLOBAL LIMITED
PAN/CIN/LLP No.

CIN: U14220DL2011PLC303140

PAN: - AAECB6771C

2. | Address of the registered office Registered office: Shop No. 4053 to 55,
Southern Site, Naya Bazar Delhi — 110006

Corporate office: S-402, Greater Kailash,
Part-1, New Delhi, 110048

3. | URL of website Not Applicable

4. |Details of Place where majority of fixed New Delhi
Assets are located

5. |Installed capacity of main products/ services |Not Applicable

6. |Quantity and value of main products/ services Corporate Debtor has booked a revenue of Rs.

sold in last financial year 73,78,41,326 from operations income in F.Y.
2021-22 details thereafter are not available at
present.

7. | Number of employees/ workmen Details not available presently
8. | Further details including last available May be obtained by sending an email to

financial statements (with schedules) of two ibc.buddhaglobal@gmail.com
years, lists of creditors, relevant dates for
subsequent events of the process are available
at:

9. |Eligibility for resolution applicants under May be obtained by sending an email to
section 25(2)(h) of the Code is available at: ibc.buddhaglobal @gmail.com

10. | Last date for receipt of expression of interest [11-12-2023

11. | Date of issue of provisional list of prospective [21-12-2023
resolution applicants

12. | Last date for submission of objections to 26-12-2023
provisional list



mailto:ibc.buddhaglobal@gmail.com
mailto:ibc.buddhaglobal@gmail.com

13. | Date of issue of final list of prospective 05-01-2024
resolution applicants
14. | Date of issue of information memorandum,  [10-01-2024
evaluation matrix and request for resolution
plan to prospective resolution applicants
15. | Last date of submission of resolution plans 10-02-2024
16s.| Process email id to submit EOI ibc.buddhaglobal@gmail.com

Santanu Kumar Samanta

Resolution Professional
(Under CIRP)

IP Registration No. IBBI/IPA-001/IP-P-02324/2020-2021/13511

Date: - 215 November, 2023
Place: - New Delhi
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WEDNESDAY, NOVEMBER 22, 2023

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

— Zonal Office, Ghaziabad Zone,
::n‘:: o BOI Address: 32-B, Sector-62, NOIDA-201307

[See rule-8(1)] POSSESSION NOTICE (for immovable praperty)
Whereas, the undersigned being the authorized officer of the BANK OF INDIA -
RAJNAGAR BRAMNCH under the Securitization and Reconstruction of Financial assats
and Enforcement of security Inferest (Act), 2002 (54 of 2002) and in exercise of powers
conferred under section 13 (2) read with {rule 3) of the security interest (Enforcement)
Rudes, 2002 issued a Demand Notice Dated 13.09.2023 caling upon the borrower- Mr,
Rahul Saxena 5/0 Mr. Dharam Pal Singh (Prop. of M/S Shubham Suits) (Borrower-
Mortgagor), Shop Mo.-3, Sabji Mandi. Ghantaghar, Ghaziabad UP-201001 [Business
Address) & Municipal Mo.-112 [0Id). 107 (Mew), Mohalla- Afganan Dedhi Gate, Near
Afganan Maspd, Ghaziabad LIP-201001 (Property Address) and Guarantor- Mr. Irshad
S0 Mr. Nasir, H. No.-228, Kaila-8, Ghaziabad UP-201001.

Borrower- Mr. Ezhul Saxena S0 Mr. Dharam Pal Singh (Prop. of M'S Shubham
Suits) (Borrower-Mortgagor) is residing at Shop No.-3, Sabji Mandi, Ghantaghar,
Ghaziabad UP-201001 (Business Address) & Mumscipal Mo-112 (Od)y, 107 (MNew),
Mohalla- Afganan Delhi Gate, Mear Afganan Masjid. Ghaziabad UP-201001 {Property
Address) and Guaranior- Mr. Irshad /0 Mr. Nasir is residing at H. MNo.-228, Kaila-8,
Ghaziabad UP-201001, 1o repay the amount mentioned in the nobce being Rs.
10,01,379.60 (Rupees Ten Lakh One Thousand Three Hundred Seventy Nine and
Paisa Sixty) as on 13.09.2023 with further interast, costs, expenses and other
imcidental charge etc. thereon within 60 days from the date of the said nofice.

The Borrower | Guarantors having failed to repay the amounl, nolice 15 hereby given to the
Borrowar | Guarantors and the public in genaral that the undersigned has takan
possession of the property described herein below i exercise of powers conferred on
himiher under Sub Sec, (4) of Section 13 of the said Act read with rule B of the Sacurity
Interast Enforcemant Rules, 2002 on this 17th Day of November 2023.

The Bormower ! Guaraniors in paricular and the pablic in general is hereby caufioned not
to deal with said Propedy and any dealings with the Property will be subgect to the charge
of the Bank of India, B-8, R D C Rajnagar, Ghaziabad UP-201001 for an amount of
Rs.10,01,379.60 (Rupees Ten Lakh One Thouzand Three Hundred Seventy-Nine
and Paisa Sixty) as on 13.09.2023 with further interest, costs, expenses and other
incidental charge efc. thereon

[The borrower's attention is invited to provisions of sub-Section (8) of saction 13 of the Act,
in respect of fime available, to redeem the secured assets ]

DESCRIPTION OF THE IMMOVABLE PROPERTY

ALL THAT PART & PARCEL of EQUITABLEY MORTGAGED PROPERTY is being
situated at Municipal No.-112 (Old), 107 (New), Mohalla- Afganan, Delhi Gate, Near
Afganan Masjid, Ghaziabad UP-201001 Admeasuring area 39.00 Sq. Yard in the
name of Mr. Rahul Saxena 5/0 Mr. Dharampal Singh (Borrower-Mortgagor).
Bounded As: Morih: House of Mr. Harl Chand, South; House of Mr. Dhannu Ram. East;
Hoasse of Mr. Visan Saran & Mr, Om Prakash, West: Rasta

Date : 17-11-2023, Place: Noida Authorised Officer, Bank of India

PEGASUS ASSETS RECONSTRUCTION PRIVATE LIMITED

55-56,5th Floor Free Press House Nariman Point,

Mumbai -400021 Tel: -022-61884700
Email: sys@pegasus-arc.com URL: www.pegasus-arc.com

Ref. No: RBL/IAMBROSSIA APPARELS/ 1115 2023-24——
1. M/S AMBROSSIA APPARELS Through Proprietor Pratibha Dimri
B-133, 1st Floor, Sector-10, Noida-201301
2. PRATIBHA DIMRI B-133, 1st Floor, Sector-10, Noida-201301
3. CHANDRA MOHAN DIMRI S/O. Bhawani Dutt Dimri
Mig Flat No. F-1, 1st Floor, Plot No. 9/68, Sector-9, Judge Colony Viashali, Ghaziabad, (U.P)-201001
Dear Sir/Madam,
Subject: Intimation for removing household/Movable articles from mortgaged Property MIG
Flat No. F-1, 1st Floor (Without Terrace Rights) Admeasuring Area 71 Sq. Mtr., Plot No. 9/68,
Judge Colony, Vaishali Ghaziabad (U.P.)-201001., Admeasuring Area 474.89 Sq.Mtrs.
Ref.: Loan Account No. 809000750007
1. We, Pegasus Assets Reconstruction Pvt Ltd., a company incorporated under the Companies
Act 1956, having its office at 55-56, 5th Floor Free Press House, Nariman Point, Mumbai -400021
(hereinafter called “PARPL”), hereby state as follows:
2. We are an Asset Reconstruction Company incorporated under the Companies Act, 1956, and
registered with Reserve Bank of India under Section 3 of the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) (“the said Act”).
3. Please refer to the facilities availed by you noticee No. 1 & 3 had availed financial facility from
RBL Bank Ltd. by mortgaging the secured property, MIG Flat No. F-1, 1st Floor (Without Terrace
Rights) Admeasuring Area 71 Sq. Mtr., Plot No. 9/68, Judge Colony, Vaishali Ghaziabad
(U.P.)-201001., Admeasuring Area 474.89 Sq.Mtrs. and have submitted the necessary applica-
tion and executed necessary documents for the purposes of availing the said financial facility.
4. In terms of section 5 of the SARFAESI Act, the loan account of you all, including the underly-
ing security in the said loan account was subsequently assigned to “PARPL” also acting in its
capacity as Trustee of the PEGASUS GROUP THIRTY NINE TRUST 2 vide Assignment
Agreement dated 30th September 2021. As a result of this assignment, all the rights of the Original
Lender has been unconditionally and irrevocably assigned /transferred to “PARPL”.
5. Authorized Officer of PARPL, in exercise of powers conferred under the SARFAESI Act, 2002,
after obtaining order dated 06.10.2022 under section 14 of SARFAESI Act from Hon’ble District
Magistrate, Ghaziabad took possession of the captioned Immovable Property/Secured Asset on
dated 08.12.2022 and sold the same immovable property through private treaty on 12.09.2023 of
which you are well aware.
6. At the time of taking possession of aforesaid property, there were some Household/movable
items found by Authorised Officer in the mortgaged property. Thereafter, the Authorized Officer
has prepared inventory of the movable items.
7. Now, The PARPL hereby requesting you to take-out/remove the Household/moveable items
lying inside the said mortgaged property, in presence and with consent of Authorised Officer, by fur-
nishing required documentary proof within 7 days from date of issuance of this letter. In case you
fail to comply, PARPL and its Authorised Officer shall take appropriate legal action as per the law.
You may contact the Authorized officer of PARPL on his Mobile No. 8447636680 or e-mail
nitin@pegasus-arc.com him on in for further communication.
Yours faithfully,
Authorised Officer
Pegasus Assets Reconstruction Pvt. Ltd.
(Trustee of Pegasus Group Thirty-Nine Trust -2)|

Date : 01/11/2023

I- I E
POSSERSION NOTICE

Wharaas. The Authorsed Officer Of Hdb Financief Services Limited Under The Sacuritization Snd
Racarstuchion OF Financial Azsasts And Enfarcament OF Securily Inbarast Act, 2002 (84 O 2002) And In
Exegrcise Of Powers GConderned Under Secton 13(12) Read 'Wilh Rules 3 Of The Secirily inleres!
[enfarcament) Riles, 2002 lssued Damand Notice To The Bomawenls As Detailed Heraundes, Calling
Upon The Barower To Repay The Amount Menfioned In The Said Motica With AR Costs, Charges And
Expenses Till Achual Dake Of Payment Within B0 Days From Tha Dale Of Recaipt OF Tha Samea. The Said
Borrowerco-bormawers Having Faikd To Repay The Amourd, Mosice 15 Herebry Given Ta Bormowen'co-
berrowers And The Public n General That The Undersigned In Exercise OF Powers Conderred On It
Under Section 13(4) Of Tha Said Act Riw Ruse 8 OF The Zakd Rules Has Taken Symbobkc Possassion Of
The Property Descibed Haraunder On The Diata Menticnad Alongeith. The Borowers In Perticulear And
Pubikc In Ganeral Ana Hersby Caulionad Mot To Deal With Tha Propesty And Any Dealings Wilk The
Prapéarty Will Be Subject To The Change OF Hdb Financial Serdces Limiled For Thie Amaun| Specilied
Herain Wigh Future Interest, CostsAnd Charges From The Respective Data

Dertgils Of Banrowen' Co-bormowarsiguarantars, Loan Account Muminer, Logn Amaunt, details Of Security
Cate Of Demand Mofics, Claimed Amaunt; Data Of Possassion Are Givan Herein Badow

1} Harme And Address 04 The Barnewen co-borrower/guaraslos; 2) Loan Accounl Number; 3] Loan Ameunt;
4] Dote 4 Demond Madice; 5 Cloimed Amount bn inr; £) Debails 08 Securifies; 7) Dote Of Possession

1. Hamse Of The Bomower & Co-Borrowears: Steel Corporation S18:58, Gowind Puri Cop Ka%a ll, Bus
Depal kalka & South Dalhi Dalhi-1100713 Delhi And Also Plot Mo. 28, Block D Sector-30 Maoida-201301
Sauvrabh Juneja D-28, Sechar-30 Naida, Utlar Pradesh-201501 Gulshan Junaja Plot Mo, 38, Blosk [
Secior-30 Molds Noida-201301 Ustar Pragesh Zubee Juneja D28, Secior-¥ Nakda, Uttar Pradesh.
01507 Southy Delhd- 110019 Dethi; Loan Account Mo, 6456570, Loan Amount: B S1000000
(Fupe=s Minety One Lakhs Only). Demand Modice 19,08, 2025 Amount Claimed; Rz, 7494208 70/ 1o
repay the amount mankioned in the notica being (Rupees Sevanty Lakhs Nirsty Four Thausand Two
Hurdrad Eight and Paisa Saventy Only) as of 19082023 and fulure contraciual intarast il achal
readizaticn together wilh meideral expensas, cos| and charges alc Details OF Security: A1 the Piece
and Parcel af the propery plol beanng 28, area measuning 3110 s mirs, Bleck-D, Siuated al Seclor-30
Moida, Distnct Gautam Budh Mages Utar Pradesh, Propesty Direchion as East 0-24, West: D-27, Marh:
Flod Ma. 012 & 13, South: Road Date Of Possession | 18112023

. Mame Of The Borrower & Co-Borrowers: Arti Electronics 142 GiF Okl Lajpal Rai Markel Chardan
Chowk Delhi-110006 Defi Adso And: Prapry Mo A28, Area Measuring 53 5 yards Siluated at indra
Magar, Dalhi-110053 Swman Batra H Ra, 28 Floor 15t Block-&, Indra Magar Adarsh Nagar, Delhi-110033
Deepak Batra H Mo, 28 Floor st Block-& Indra Magar Adersh Magar, Delhi-110033 Marendra Batra
H.Ma. 28 Floor 15t Block-4, indra Magar Adarsh Nagar, Delbi- 110033 Kubhushan BatraH.Mo. 28 Floor
154 Block-A, Indra Nagar Adarsh Mager, Delhi- 110033 Kamlash Batra H.Mo. 28 Floor 151 Block-4, Indra
Magar Adarsh Nagar, Dethi-110013; Loan Account Moo 8676258, 145544058 Loan Amount
Rs ATH000  (Rupess Sowenlsan Lakhs Filly Cne Thousand Cnly) By Loan Account Number
145544036 and 1o e ne of Bs Q000000 (Rupees Mnety Lakhs Only) Dy Loan Account Number
BATE255, . Demand Notlce - 1608023 Amount Claimed: Rs, 9761385 fo repay the amount
miansoned in e notice being (Rupsses Kinaty Sewan Lakhs Sy One Thousand Thres Hundred Eighby
Fiva Only) as of 11082023 and fuure contrachsal irerast Gl achual realzation fogedher with incidentsi
eapareas, cosland changes atc.. Dataits Of Security: All The Piecs Ard Pancal Of The Proparty Baaring
Pl A=2B. Petedesuning 53 S50 vands, Silisted al Incn Nagar, Dells Properly Stard i e o of Nareder
Batra vide sale deed beaning Mo, 1159 dated 03.04.1584 and Kulshushan Batra vide Giff Dead baaring
| Fo, 1231 dabed 21.07, 1959, Date OFf Possession : 17112023

3. Mame OFf The Borrower & Co-Barmowers: M5 Bhawani Vostra Bhandar Bhola Road Yilsos Shola Jhal
Meeni Jan-250501, Uttar Pradesh fnd Also & Residen housa Siluated & Revenus vilage Bhota Meerut
ity Jani LR Jani-250501 Presvroti Chomdro Bhelo Road Yillage Bhala Jhal Meend Jani-250501, Utar
Pradush Chandro Prakesh Garg  Bhola Road Wilage Bhola Jhal Maerut Jani-250501, Ullar Pradesh
Rodheydhyam Gupha Bhola Road Wilage Bhola Jhal Mearut Jani-250501, Ugar Pradash Madhy Singhal
Bacle Road Yillege Bhola Jhal Mesnat Jani-250501, Utar Pradesh Arun Gupta Bhola Road Viklage
Bhole Jhal Meend Jani-250501, Utiar Pradesh Alka Radhe Bhola Rioad Villages Bhola Jhal Meend Jani-
250501, Utar Pradesh ; Loan Acoount Mo.: 153562159, B55010: Loan Amount: Rs.418000- [Rupees
Frour Lakhs Eighlesn Thousand Onlyl by Loan Account Number 1558233 and fo e funa of Rs
21397170 (Rupeas Twerdy Qne Lakhs Thity Mine Thousand Sevin Mundnsd Seventean Onfy] by Loan
Account Mumbser 555010, Demand Notice : 15.08, 2025, Amount Claimed: Rs, 2315002 frrepay the
amount mardaned in the notica baing (Rupess Twenty Three Lakhs Five Thousand Seven Hundred Two
Cniy] as of 11.08.2023 and fulure condractusl mierest il actual reafiizedon topather with incidental
epensas, cost and charges abc ; Defails Of Securibyed] that Residential Howsa | Area 248 5q Yis
Sduabed Vilage Bhola, Tehsil & Distnct Meerut Properly Bounded as: East 18 Yards, This Houge of
Rarnesh Chand and Murari Lal, We=s3:14 5 Yards Than Houwse of Lata Chatarbhey, Morhe 18 Yands, Then
Hearse af Reop Chand Mai Ete |, South: 13 Yards, Then Road Date Of Possesshon @ 181112023

4. Wome Of The Borrower & Co-Bomowers: Gitish Eumor Srivostovn P-21 Sector-23 Sanjay Magar
Ghariabad 201007 Lilar Pradesh Gouroy Kumsar Srivastave P-Z1 Saclor-23 Sanjay Nagar Ghazashad-
201001 Utkar Pradesh Meara Srvaslava P-21 Seclor-2 ] SaniEy Magar Ghadiabad 201001 Uit Pradesh;
Loan Aocouni Mo.: 572718, Loom Amoswnt: Rs. 25000000 {Rupaes Twerty Five Lakhs Dnly) Demand Hotice
J6.08.202% Amownt Cloimed: Bs, 23E711/- to repay the amount mentioned in the nofice being (Rupees
Mena Lakhs Thirty Eight Thousand Sewven Hurdrad Elevan Only} as of 11082023 and fulwre contraciusl
interest ill achual reafizason sogethersith incidental expenses, cost and changes ete Debails OF Security: 41
the Fiece and Parcel of the propay beanng no, 21 Measuring 95.28 3q Mirs, Situated &t Sanjay Magar,
Block-P, Sechor-23 Ghariabed. Registarad as per lease cum sale dead beaning Mo. 4002, dated
28052003, Prapardy sland in the name of Meara Stvastava Wio Girish Bumar Srivaslava Boundad as
Ee=t: Circulation. West: Road, Morth: Plod Ma. 22 Southe Plot Ko, 20 Date Of Possession - 18/11/2003

5. Mame Of The Bamrawer &Co-Borrowers: Ramesh Verma 62 Ameil Pun Garhi East of Kaitash Near
Exhon Templa, Mew Defi-110065 Delbi Also At: Plot Mo, 54, Khasa Mo, 121 Stustad A1 Garhi Exten.
Jhara Maria, Tehsi Hawz Khas Dalhi-110065 Mamta Jagdish 52 Amrit Puri Garhi East of Kailash Mear
Eskan Tamgla, Mew Delhi-110065 Delhi ; Loan Account No.: 5401326, 14100460, E5I6042; Loan
Amount: Rs. 250000 (Rupees Twenly Five Lakhs Unly) by Loan Account Number 40385 and 1o
the tune of Rg SFS000- {Fupees Ming Lakha Ssverty Ming Thousand Only) by Loan Aesourt Mumber
1410045 0and o e une of Red&21404)- (Rupeas Twenty Six Lekhs Twenty One Thousand Four
Hundred Four Only} by Loan Account Number 8536042, Demand Motice :19.08.2023; Amaunt
Claimed: Rz 42119187 H- 1o rapay the amounl mentionad in the notice being (Rupses Farty Two Lakhs
Elieven Theusand Nine Hurdred Minslesn and Paisa Sevenly Nine Only) as of 19.08. 2023 and fulure
coftractual inlerest Bl actual reazatbon logether with incidental expenses, cost and charges et Defals
Od Secanby: AR The Piecs And Parcal Of The Praperty Bearing Property Mo-84, Khasra No-121. Garhi
Heuz Khas, Mew Dethi- 110065 - Proparty Araa 138 8 5g Yards. Date Of Possession - 181112023

Tha Borrawars tlention 15 Irsibed To Provisions O Sub-gection (8) Of Saclion 1301 Tha &, In Rasped]
2 Tima Available To Redeam Tha Secured Asset for &ny Quary Plaasa Cantact Me Anen Yadow  Phene:
350538386 [ Mhe Vikos Anand 9711010384 Sd/= Autharized Odficer Foe

Pluce: Delhi |, Dote: 22.11.2023 HDB FINARCIAL SERVICES LIMITED,

AU SMALL FINANCE BANK LIMITED

(A SCHEDULED COMMERCIAL BANK)
Regd. Offica :- 19-A, Dhuleswar Garden, Ajmer Read, Jaipur-302001, (CIN - L3EX1IRM1996PLC11381)

APPENDIX IV [SEE RULE 8(1) POSSESSION NOTICE]
Whereas, The undersigned being the Authorized Officer of the AU Small Finance
Bank Limited (A Scheduled Commercial Bank) under the “Securifization and
Reconstruction of Financial Assets and Enforcement of Security Interest [Act, 2002
{54 of 2002)] andin exercise of Powers conferred under Section 13 (12} read with [rule
A} of the Security Interest (Enforcement) Rules, 2002, issued demand notice dated
15-Apr-23 Calling upon the Borrower Rahul (Borrower], 5mt.Bhagrati {Co-Borrower)
{Loan Account Mo. - LA001060130846241) to repay the amount menticned in the notice
being for Rs, 368704 2/- |Rs. Thirty-Six Lac Eighty-5even Thousand Forty-Two Only)
within 60 days from the date of receipt of the said notice.

The barrower! mortgagor having failed to repay the amount, notice 5 heraby given to
the borrower/ mortgagor and the public in general that the undersigned has taken
possassion of the property described herein balow in exercise of powers conferred on
hirnrver under Sub-section (4] of section 13 of Act read with Rule 3 of the Security
Interest Enforcement Rules, 2002 on thisthe 17 Day of November of the Year 2023.

Thee borrower) co-borrower, mortgagor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be subject
to the charge of the AU Small Finance Bank Limited (A Scheduled Commercial Bank) for an
amaunt of for for Rs, 3687042/ |Rs. Thirty-5ix Lac Eighty-Seven Thousand Forty-Two
Only) ason12-Apr-23 and interest and expenses thereon wunti full payment.

The borrowers attention is invited to provisions of sub section {B) of section 13 of the
Act, in respect of ime available, toredeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTIES

Al that part and parcel of residential/commercial property Land) Building Structure
and fixtures Property Situated At Khata No 00079, Khet Mo 210 Min, Vill - Mohivarpur
Paragan Dadri , Tehsil And Dist - Gautam Budh Magar , Up Admeasuring 758 Sg.¥rds.
Owened by Smit. Bhagrati 5d-

Date ; 17-Nov-23 Authorised Officer
Place : DELHI NCR fAu Small Finamce Bank Limited

& Canara Bank

'ﬁlﬂT L ;2 _ k SCO0 11, Sector 16,
T I Faridabad, Haryana 121002
=== r nary

POSSESSION NOTICE [SECTION 13{4)] (For Inmovable property)
Whereas; The undersigned being the Authorized Officer of the Canara Bank under
Securitizabion And Reconstruction of Financial Assats and Enforcement of Securty Interes{ Act,
2002 {Act 54 of 2002) and in exercise of powers confizmed undes Section 13 (12 read with Rule 3
of the Secunly Interest (Enforcement) Rules 2002, sued a Demand Notice dated 05/06/2023
calling upon the borresen Guarantor Sri. Manish Sharma Sio Sh, Mukesh Sharma o repay the
armeunt menfioned in the nolics, being Rs. 34,73,771.96 (Rupees Thirty Four Lakh Seventy
Three Thousand Seven Hundred Seventy One and Paisa Ninety Six only) within &0 days
irom the date of receiptofthe saad nofice.

The borrower'guarantor having faded to repay the amount, notice is hereby given 1o the
bormower/guarantor and the public & gemeral, that the undersigned has taken possession of
the property described herain bedow in exarcise of powers confarrad on him § her under
section 13 (4) of the said Act, read with Rule B of the Sacurily Interest (Enforcemant) Rules,
2002 on this 20th day of November of the year 2023,
The bormmower in parlicular and the pulbic in genseral are hereby cautioned not io deal with the
property and any dealings with the property will b2 subjeci to the charge of the Canara Bank
for an amount of Bs. 34,73,771.96 and interest thereon.
The borrower's aftention is inviled o the provizions of Saction 13 (8) of the Act in respect of
time available, o redesm the securad assats.

Description of the Immovable Property
All that part and parcal of the property measuring 250 sg.yd. (25007 out of 435 =q. yards
forming part of khewat / khata no. 719'10@8 min, rectno, 6, killa no. 2402, 26, khawatkhata no.
74471031, rect no. &, kita mo. 1612, 2501, situated at Mauja Nangla Gurjan, Tehsd & Distt.
Faridabad {bearing MCF No. 4699, Nangla Enclave, Pari I, NIT Fandabad. Bounded - By
Morth : Wacant Piod, By South : Viacant Plol, By East : Nagla Ghazipur Road, By West :
Dther Property of Party

Date: 22-11-2023  Place: Faridabad Authorised Officer, Canara Bank

CAN FIN HOMES LTD.

| |

1ST FLOOR, SCO 2, SECTOR 9, HUDA MARKET
KARNAL-HARYANA-132001, TEL.: 0184-2231555, 7625079210
E-mail : karnal@canfinhomes.com,

iﬁ%ﬁ
Can Fin Homes Lid

(SEGNEan CaMARa BaME)

Tranititied Cveamd aake Saddiy

ale of immovable properties
g nn ple Assets under the Se ;
Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement)
Rules, 2002
NOTICE is hereby given to the public in general and in particular to the Borrower (s)
and Guarantor (s) that the below described immovable property mortgaged/charged to
the Secured Creditor, the physical possession of which has been taken by the
Authorised Officer of Can Fin Homes Ltd., Karnal Branch, will be sold by holding
g-auction on “As is where is”, “As is what is”, and “Whatever there is” on
28-12-2023, for recovery of Rs. 15,11,387/- (Rupees Fifteen Lakh Eleven Thousand
Three Hundred Eighty Seven Only) due to Can Fin Homes Ltd. from Mr.Anil Sharma
s/o Mr.Subhash Sharma and Mrs. Jyoti Sharma w/o Mr.Anil Sharma (Borrowers)
and Mr.Vipin s/o Mr.Ram Kishan (Guarantor), as on 21.11.2023, together with further
interest and other charges thereon. The reserve price will be Rs.10,20,000.00
(Rupees Ten Lakh Twenty Thousand Only) and the earnest money deposit will be
Rs.1,02,000/- (Rupees One Lakh Two Thousand Only).
Description of immovable property
House MC No. 104C2963U264 measuring 50 sq yards, Khewat No. 2593, Khatoni No.
4049-4050-4051, Khasra No. 1771 MIN (2-0), 1770(2-3), 1771 MIN(1-5), 1770 MIN
(0-17), Kitte 4, Shastri Colony, Karnal, Haryana
Encumbrances: NIL
The detailed terms and conditions of the sale are provided in the official website of Can
Fin Homes Ltd., (https://www.canfinhomes.com/SearchAuction.aspx).
Link for participating in e-auction : www.bankeauctionwizard.com
Sd/-

Authorised Officer
Can Fin Homes Ltd.

Date : 21.11.2023
Place : Karnal

= Zonal Office, Ghaziabad Zone,
o BOI Address: 32:B, Sector-62, NOIDA-201307

CIM U S I TR PLCOB45 50
B e 0 Floor, ke B, Clul Hosa Rosd, Asns Sakai
Granna 500 COE. Tami Mady, S 044214410

GOLD AUCTION NOTICE

The pledgas, in specific and the public, in general, are hereby natified that public
auction of the gold ornaments pledged in the below accounts is proposed to be
conducted at the following branches on 021272023 from 10.00 am onwards. We
are auctioning gold omaments defaulted customers who have failed fo make
payment of hisher loan amount despite being nofified by registered letters.
Unauctioned items shall be auctioned on any other days without further notice.
Changes invenue or date (if any)will be displayed at auction centre and on website
withaut any further notice.

List of pledges:-

MADHYA PRADESH, BARWANI, ANJAD GL, 330040700000386, 0390, 0406,
0408, 0435, 0440, 0441, RAJPUR GL, 340250700000266, BHOPAL, BERASIA
GL, 328880700001102, 1135, 1139, 1156, 1158, 1171, 1178, 1202, 1208, 1213,
1233, CHHATTARPUR, BADAMALHERA GL. 329720700000527, 0645, 066T,
0692, 0699, 0704, 0706, 0719, 329720730000110, CHHINDWARA,
JUNNARDEO GL, 329480700000599, 0629, DHAR, BADNAWAR GL,
329240700000538, 0538, KUKSHI GL, 329710700000393, RAJGARH DHAR
GL, 329270700000416, 0442, HOSHANGABAD, BANKHEDI GL MP,
328830700000567, D622, INDORE, SANWAR GL, 329010700000421, 0428,
0433, JABALPUR, BHITONI GL, 329730700000587, 0584, 0597, 0593, 0600,
0612, 0613, 0632, 0637, JHABUA, ALIRAJPUR GL, 329540700000:384, 0409,
0438, 0443, KHARGONE, BARWAH GL, 329020700000475, 0477, 0499, 0513,
0522, MORENA, AMBAH GL, 329620700000405, 329620780000013, JOURA
GL, 329530700000439, RAISEN, SILWANI - GL, 329250700000747, RAJGARH,
JIRAPUR GL, 328690700000465, 0510, 0536, KHILCHIPUR-GL,
328430700000693, 0594, 0719, 0730, PACHORE GL, 3288%0700000548, 0615,
(620, RAJGARH GL, 328460700001052, 1056, 1126, 1131, SEHORE, ICHAWAR
GL MP, 328730700000620, 0657, 0661, NASRULLAGANJ GL,
328950700000758, 0765, 0789, 0824, REHTI GL, 329160700000665, 0694,
0636, 0708, 0714, 0720, 0723, SHAJAPUR, MAKSI GL, 340860700000357,
0371, SUSNER GL, 329310700000482, 0433, VIDISHA, LATERI GL,
J41290700000233, 0247,

Persons wishing to participate in the above auchon shall comply with the
following:- Interested Bidders should submit Rs. 10,000/- as EMD (refundabile to
unsuccesshul bidders)by way of Cash on the same day of auction, Bidders should
carry valid 10 card/PAN card, For more details please contact 9025401720.

Authorised Officar
Asirvad Micro Finance Lid

ASIRVAD MICRO FINANCE LTD

[See rule-8(1)] POSSESSION NOTICE (for immovable praperty)
Whereas, the undersigned being the authorized officer of the BANK OF INDIA-
KAUSHAMEBI BRANCH under the Secunfization and Reconstruction of Financial assets
and Enforcament of security Inferast (Act), 2002 (54 of 2002) and in exercise of powers
conferred under section 13 {2) read with {rule 3) of the security interest (Enforce ment)
Riudes, 2002 issued a Demand Notice Dated 08.08.2023 calling upon the borrower- Mrs.
Mirmal Chauhan WO Late Bhupendra Kumar (Co-Borrower-Mortgagor), SF- 202,
Parivar Apariment, Plot No.-14, Sadarpur Road, Govind Vikar, New Ranagar, Ghaziabad
UP-201002 (Residential Address) & Flat Mo.-FFM, 15t Floor, Plot Mo.-23-24, Royal
Garden Cotony, Hadbast Village & Pargana - Dasna, Near Chiranjeay \ihar Hadbast,
Tehsil & Distt.- Ghaziabad UP-201015 (Propery Address)

Borrower- Mrs. Mirmal Chauhan WIO Late Bhupendra Kumar (Co-Borrower-
Mortgagor) iz residing at SF-202, ParivarApariment, Plot No.-14, sadarpur Road, Govind
Wihar, New Rajnagar, Ghaziabad UP-201002 [Residential Address) & Flal Mo -FFA, 1sl
Flicor, Flot Mo.-23-24, Royal Garden Colony, Hadbast Village & Pargana - Dasna, Near
Chiranjeev Vihar Hadbast, Tehsil & Distt.- Ghaziabad UP- 201015 (Property Address), to
repay the amount mentioned in the nofice beang Rs. 24,94,616.29 (Rupees Twenty Four
Lakh Ninety Four Thousand Six Hundred Sixteen and Paisa Twenty Nine) as on
08.08. 2023 with further interest, costs, expenses and other incidental charge etc.
theraon within 60 days from the date of the said notice,

The Bormower [ Guarantars having failed o repay the amount, notice is hereby given to the
Borrower'Guarantors and the public i general that the undersigned has taken
possession of the property described herein: below i exercise of powers conferred on
himher under Sub Sec, (4) of Section 13 of the said Act read with rule B of the Sacurity
Interest Enforcement Rules, 2002 on this 1Tth day of Movember 2023,

The Borrower | Guarantors in particular and the public in general is hereby cautioned not
o deal with said Property and any dealings with the Property will be subject to the charge
of the Bank of India, Kaushambi Branch, Superfech Rameshwar Orchid, H-1,
Kaushambi, Ghaziabad UP-201012 for an ameount of Rs.24 9461629 (Rupees Teenty
Four Lakh Ninety Four Thousand Six Hundred Sixteen and Paisa Twenty Nine) as
on 08.08.2023 with further interest, costs, expenses and other incidental charge
elc. thereon

[The borrower's attentian is invited 1o provisions of sub-Saction (8) of saction 13 of tha Act,
inrespect of ime available, foredeem the secured assets.|

DESCRIPTION OF THE IMMOVABLE PROPERTY

ALL THAT PART & PARCEL of EQUITABLEY MORTGAGED PROPERTY Is being
situated at Flat No.-FFH, 15t Floor, Plot Mo.-23-24, Royal Garden Colony, Village-
Dasna, Ghaziabad UP-201015 Admeasuring area 66,38 Sq. Mtrs. in the name of Late
Bhupendra Kumar S/0 Mr. Mangal Sain & Mrs. Nirmal Chauhan W/O Late
Bhupendra Kumar (Co-Borrower-Martgagor), Boundad As: Naorth: Plal Ne, - 41 & 42
South: Road 7" Mir. Wide East: Plot Mo.-22, West Stairs and Flat No.-FF-2

Date : 17-11-2023, Place: Noida Authorised Officer, Bank of India

FL LI aF BF =e .

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

EUDDHA GLOBAL LIMITED OPERATING IN TRADING OF RICE,
PULSES, WHEAT AND OTHER FOOD PRODUCTS AT NEW DELHI

(Under Regulation 36A (1) of the Insolvency and Bankrupicy Board of India
lInsolvency Resolution Process for Corporate Persans) Regulations, 2016

RELEVANT PARTICULARS

1./ Name of the Corporate Debtor | BUDDHA GLOBAL LIMITED

ialﬂng with PAN/CINILLP No. | PAN: AAECBETTIC | CIN: U142200L2011PLEI03140
2. | Address of the registered office | Regd. Office: Shop No. 4053 fo 35,
Southern Site, Naya Bazar Delhi - 110006
Corporate Office: 5-402, Grealer Kailash,
Part-1, New Delhi-110048

.| URL of website ‘Not Applicable

4. | Detaits of place where majonty | New Delhi
|of fixed assets are located
5. Installed capacity of main Mot Applicable

. products/ services I _ _ _
6, [Quantity & value of main products!| Corporate Debtor has booked a revenue of
isewit:es. zold in [ast financial year |Rs, 73,78,41,326 from operations income in

F.Y. 2021-22 detads thereafier are not available

al present
7. | Number of employees/ workmen | Details not available presently

R , Furthes details including last availabel May be obtained by sending an email to
| financial statamants (with schedules) | ibc.buddhaglobal@gmail.com
[ of two years, sis of creditars,
| relevant dates for subsequent events
. of the procass ane available af;

.| Eligibility for resolution applicants
|under section 25(2)ih} of the
|Code is available at

L

May be obtained by sending an email to
ibc.buddhaglobal@gmail.com

10| Last cate for receipt of expression
[of inlerast

11-12-2023

"1.| Date of issue of provisional fist of
| prospective resolulion applicants

21-12-2023

'"I I
POSSESSION NOTICE

Wharaas. The Autharized Officar 0F Hdb Financial Services Limited Under The Sacurifization And
Racorstnictiaon OF Fnandal Assasls And Enforcament OF Secunly Inberes] Act, 2002 (84 OF 2002} And In
Exercise Of Powers Conferred Urder Section 13012) Read Wilth Rules 3 OF The Securily Inleresd
[enfarcement) Rudes, 2002 kssued Demand Motice To The Bormawen's As Detailed Hereunder, Calling
Lkacn Tha Bomowers Ta Rapay Tha Amound Mentionad In The Said Matice With A1 Casts, Charges And
Expanses Till Aclual Dlaba OF Paymenl Within 60 Days From Tha Dale OF Recaipt Of The Same. The Said
Bosrawirico-bafoser Hanng Faied To Repay The Amaunl, Nolice |5 Hesly Goeen To Bormowenion-
boreaer fred The Public In Ganeral That The Undersigned in Exercse Of Powers Confered On B Linder
Section 13(4) Of The Said Act Riw Rule B Of The Sad Rules Has Taken Symibolic Posssasian Of The
Proparly Described Hereunder On The Date Menlicrad Along with. Tha Bomowers In Paricular And
Pubilc In Ganeral Ars Heretyy Caulioned Not To Deaf With The Praparty And Ary Dieakngs With The
Proparty Wil Be Subject To The Change O HDB Financial Services Limdad For The Amcunt Specified
Harain 'With Future Interest, Coats And Charges From The Respactive Oate, Details OF Bormowen' Co-
bomosveriguaraniors, Loan Accound Mumbar, Loan Amount, detals OF Security, Dete Of Demand Molice,
Clarmed Amaund; Daba Of Presession Ara Given Herein Below

iz |Last date for submission of 26-12-2023
iub;entmns to provisional list

3| Date of issue of final list of
|prospectve resolubion appbcants

14| Date of issue of information
{memorandum, evaluation matrx
[and request for resolution pkan to

prospective resolution appcants

05-01-2024

10-01-2024

15 | Last date for submission of

resolufion plans

10-02-2024

(=]

16| Process email id to submit EQl | ibc.buddhaglobal@gmail.com

Santanu Kumar Samanta

Date : 21.11.2023 Resotution Profeszional {Under CIRP)

1) Wame And Address OF The Borrower [co-borrower/guorostos; I) Loom Accosnt Nembes; 3) Loon Ameunl;

T e T o L LT L

Holel Maring Sargry Place Han Pareal .l"-g'ra Gl Lines Agra-282002 Ular Pradesh - Shashank
Makashwari - 818 Hig Flate Opoealte Hotel Maring Sanjay Flace Han Parwat Agra Chdl Lines Agra-
283002 Utter Pradesh - Winita Maheshwarl - 85 Hig Flats Opposite Hotel Maring Sanjay Place Hari
Parwel Agra Ciil Lines Agra-282002 Utter Pradesh.; Loan Account Mo 1327 12806181072 Loan
Amount R5. 378405 (Rupsaas Thres Lakhs Sevenly Eight Thawsand Four Hundred Fiee Only} by ioan
accaun] number 13271289 and fa the fune of Rs, 2000000/ [Rupees Twenty Lakhs Only) by loan
sccoun] umiber G151072; Demand Notice Date: 16.08 2023 ; Amount Claimed: Rz 201398472 (Rupees
Twenly Lakh Mneteen Thewsand Eighl Hendred & Forty Twa  Only) as of 11082023 and fulure
contrachsal interast il actusl realization logether with incdantal expensas, cost and chargas el Detalls
Of Security: AL The Paris Ard Parcal Of FlabHousa No. &, Blook-8 On 2Md Floar Admessuning 85.13 5q.
IMirs., Hig Flad, Profassor Colomy, Hanparval Ward, Tehsil & District &gra &= &cconding To Regetarad Sale
Deed Executed By Sh, Kanhaiya Lal Sahani 300 Sh, Chetanram Sahani In Favaur OF Sh. Sandeep
Kumar Maheshwari 5/0 3h, R.K Maheshwari Duly Registered In The Office O Sub-Regsirar, Agra
ik Biahi Mo, 1 Jikd b, 5166 On Pages Mo, 6182 At Serdal Mo, 06 Cated 080172005, Boundad As: East
OpanTa Sky, West: Commian Siairs, Micas And Thereaftes $all OF 8% Morth-Cpen To Shy, South- Open To
Sky- 7) DATE OF POSSESSION: 16M11/2023

1. Nama Of The Borrewer & Co-borrowers: Sandesp Kumar Mahashwari - 88 Hig Flats Opposile

2. Name Of The Borrower & Co-bomrowers: Haryanapalace Restaurant And Bar Private Limited -
Fire Bridged Calany Aligarh Hel Aligarh -202001 Uar Pradesh - And Alse - A House Mo, 5146 E Araa
8.6 Sq. Meser Parl OF Khasra Mo 150 Ang 191, Shuated AL Mchalta Fire Brigade Colony, Goolay
Aligarhe 202001 - And Also - A House Mo, 5128, Area 35,37 50, Metres Sliusated AL Fire Brigade Colorry,
Faragna & Tehsi Kl DistAligarh -2020011 - Pawan Bumar - Saral Labana &ligarh Abgarh Aligarh- 202001
Littar Fradash - Ra] Kumar Agarwal Ramesh Puram Mamis Road Kol Aligarh Aligark-202001 Uittar
Fradash - Nimiha Agaraal - 45 Ratnash Puram Marris Road Keil Aligarh-202001 Uttar Pradash -
Mimisha Agaraal - 45 Rainesh Puram Maris Road Kol Algarh-2020001 Uller Pradesh.; Loan Account
Mo BHEIITAM 5423319; Loan Amount: Rs. S0000000- [Rupess Fty Lakks Only] by lban accounl
number GE33TY and o the une of Rs, 545000 {(Rupees Ning Ladhs Forty Five Thousand Only) by Ican
aocound number 15423379, Demand Motlce Date; 16,08 2023 © Amowund Clalmed: Bs, 4527335
(Rupess Forty Mine Lakh Twerty Sewen Thousand Thees Hundred & Thity Fiva Cnily] a5 of 11082023
and future contrachul mterest 8] actual raalization logathar with mcdendal expanses, cost and changes
dcz., (Dhedails Of Sacurity: Al that piece and parced of House Mo, SH126E Area 249.6 54, Yards or 2088 59
Meter pan of Khasra No. 190 and 151 sduated af Mohalla Fire Brgade Calory Goolar Road Kasha Kod
Fargana and Tehsil Kod DisttAligarh 200001 Bounded as-Eask Praperty of Kamlesh Kumar West: Flc &
Hauzsa Linknaown Parsan, Morth: Gooler Roed 50 8, South: Howse of Premeali :

T DATE OF POSSESSION: 181172023

i Thea Borrawear! Co-borrawars And Gaurantars Ara Tharafiore Caked Lipon Ta Maka Pavmenl OF The
Abewe Mentioned Dermanded Amaunt With Busther Interest A3 Mentoned Hereinabave In Ful Within 60
Days Of This Mofice Falding Which The Undersioned Shall Be Canstrained To Take Action Under The Aot
To Erdorce The Above-mentionad Securties. [bormower's Attention Is Invited To Prowisions OF Sub-
saghion (] Of Seclion 13 Of The Acl, In Respacl 01 Time Mvedable, To Radesm The Secuned Asseds |
Flizase Mote Thal As Per Seclion 13013) OF The Sald Acl, You Are Beslrainesd From Transheming The
Anpue-refered Secirdties By Way OF 2ale, Lepse Or Otheratae Without Our Corsent And Any Mon
Compliarca Of Seciion 13013] Cd The et |s Punishable Under Saction 29 0f Tha Said Act

For Any Query Please Contact Mr. Kush Kapoor Phone: 9838076150, Wikas Anand : 68711010384

Bdi- Authorised Officer For

Place: Lucknow , Date: 22.11.2023 HDB FINANCIAL SERVICES LIMITED,

fi-nanci“. ep‘ .in

Place: New Delhi  IP Regisiration No.: IBEVIPA-001/IP-P-02324/2020-2021/13511 |

U.P. CO-OPERATIVE SUGAR FACTORIES FEDERATION LTD.

9-A, Rana Pratap Marg, Lucknow.

UPF/Tech/37INV2023-24 Datad: 21.11.2023
SHORT TERM E-TENDER NOTICE
On line e-tenders are inviled from manufacturers (a5 per detals grven in tender
documents) for SUPPLY AND ERECTION OF LAGGING AND ALUMINIMUM
CLADDING TO OUR 22 CO- OPERATIVE SUGAR FACTORIES (EXCEPT RAMALA &
SATHIAON) IN UTTAR PRADESH from Original Manufacturers and expenenced paries,
The a-fender documents with detailed specifications, terms and condilions eic. can be
downleaded from e-lender porial hitpalietenderupnicin & federation website
www.upsugarfed.org lime to time. The Managing Director Federation reserves the right
to cancel any or all bidsiannual e-bidding process without assigning any reason & decision
ot federation will be final & binding (RAMAKANT PANDEY)
IMANAGING DIRECTOR)

G USRI AT TRl s RED

Zth and 10th Floor, Mo 9, Cleb Mowse Road Arna Sala,
Creernai B0 (HEE. Tamil Madu.

Tl 4447124453

ASIRVAD MICRO FINANCE LTD

GOLD AUCTION NOTICE

The borrowers, in specific and the public, in %emaral are hereby notified that public
auction of the gold omaments pladged in the below accounts is proposed fo be
conducted at the following branches on 0211 2/2023 from 10.00 am onwards. The
aucton is of the gold ornaments of defaulted customers who have failed to make
Ejaymerjt of their loan amount despite being notified by registered letters.

nauctioned iems shall be auctioned on any other ua¥s without any further
notice. Reserve price is fixed on the basis of market price of the gold on the date of
auction or the 85% of the average 30 days IBJA rate whichever is higher. Change
invenue or date (if any) will be displayved at the auction centre and on the company
website. The details given below are in the order of Branch Name, Loan Number,
Customer Name, Total Due Amount (in ) & ltem Name

List of pledges:-

HARYANA, AMBALA, KARASAN GL, 341810700000098, BHIWANI, BADHRA
GL, 329410700000341, 0401, 0413, 0415, D416, 0417, 0429, 0440, 0441, 0445,
0449, 0450, GURGAON, TAURU GL, 341040700000124, HISAR, AGROHA GL,
329860700000676, 0751, 0802, 0821, JIND, PILLU KHERA GL,
J41420700000117, UCHANA GL, 329420700000583, MAHENDRAGARH,
ATELI MANDI GL, 340940700000173, 0210, 0212, 0213, 0218, KANINA GL,
J29580T00000322, 0348, 0357, 0359, 0362, (368, 0379, MAHENDRAGARH
GL, 3297T0T00000363, NANGAL CHAUDHARY GL, 329780700000469, 0479,
0484, 0485, 0488, 0492, REWARI, KOSLI GL, 329760700000475, 0518, 0523,
0534, REWARI-GL, 329100700000836, 0862, 0830, 0903, ROHTAK,
KALANAUR GL, 329680700000397, 0407, 0488, LAKHAN MAJRA GL,
330020700000283, 0288, 0290, 0295, 0317, 0321, 0322, MEHAM GL,
3284 70700000350, 0375, 0380,

Persons wishing to participate in the above auction shall comply with the
following: -

Interested Bidders should submit Ks. 10,000/~ as EMD (refundable to
unsuccessiul bicdders) by way of Cash on the same day of auction. Bidders should
carry valid 1D card/PAN card,

Formare details, please contact 9025401720.

Authorised Officar
Asirvad Micro Fimance Lid

- WWICK 101

QUICKTOUCH TECHNOLOGIES LIMITED
CIN:U74900DL2013PLC329536
Regd. Off: Office No. 203, Second Floor, D- Mall, Netaji Subhash
Place, Pitampura, New Delhi-110034
E-mail: info@quicktouch.co.in, Website: www.quicktouch.co.in
Tel: 4919667009283

NOTICE OF EXTRA ORDINARY GENERAL MEETING (EGM) AND

REMOTE E-VOTING

NOTICE is hereby given that the Extra Ordinary General Meeting ("EGM") of Members
of Quicktouch Technologies Limited will be held on Friday, December 15, 2023 at 01:00
p.m. through Video Conference ("VC") / Other Audio Visual Means ("OAVM") to transact
the businesses, as set out in the Notice convening EGM. The Company has alread

dispatched the Notice convening EGM, through electronic mode to the members whose
email addresses are registered with the Company and/or Depositories in accordance
with the various Circular issued by the Ministry of Corporate Affairs and Securities and
Exchange Board ofIndia. The Notice convening the EGM are available on the web
site of the Company at and on the website of Central Depository Services(India) Limited
("CDSL") at www.evotingindia.com.

Remote E-Voting and Voting during the EGM

The Company is providing remote e-voting facility ("remote e-voting") to all its members
to cast their votes on all resolutions as set out in the Notice of EGM. Additionally, the
Company is providing the facility of voting through e-voting system during the EG
("e-voting"). Detailedprocedure for remote e-voting/e-voting is provided in the Notice of
the EGM.

Pursuant to the provisions of Section 108 of the Act and Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended and Regulation 44
of the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015, the Members are provided with the facility to cast thei
votes on all resolutions as set forth in the Notice convening the EGM using e-voting
facility provided by CDSL.

The Company has fixed Thursday, December 07, 2023 as the cut-off date fo
ascertaining the namesof the shareholders holding shares either in physical form o
in dematerialised form, who willbe entitled to cast their votes electronically in respect of
businesses to be transacted as per the Notice of EGM and to attend the EGM. The voting
rights of Members shall be in proportion tothe equity shares held by them in the paid-up
equity share capital of the Company as on Thursday, December 07, 2023 ("cut-off date ").

The remote e-voting period commences on Tuesday, December 12, 2023 at 9.00
a.m. and will endon Thursday, December 14, 2023 at 5.00 p.m. During this period, the
Members may cast their vote electronically. The remote e-voting module shall be disabled
by CDSL thereafter. Those Members, who shall be present in the EGM through VC
OAVM facility and had not cast their votes on the Resolutions through remote e-voting
and are otherwise not barred from doing so,shall be eligible to vote through e-voting
system during the EGM.

The Members who have cast their votes by remote e-voting prior to the EGM may also
attend/participate in the EGM through VC/OAVM but shall not be entitled to cast thei
votesgain.

The Board has appointed Ms. Anu Malhotra (CP No. 16221), Proprietor, of M/s. An
Malhotra and Associates, Company Secretaries as scrutinizer to scrutinize the voting
entire e-voting process in a fair and transparent manner.

Any person, who acquires shares of the Company and becomes a Member of the
Company after the Notice has been sent electronically by the Company, and holds
shares as on the cut-off date; may obtain the login ID and password by sending
request to helpdesk.evoting@cdslindia.com. However, If he/she is already registered
with CDSL for remote e-voting, he/she can use his/her existing User ID and password
for casting the votes.

In case of any queries pertaining to EGM or e-voting, members may refer to
the Frequently Asked Questions ("FAQs") and the e-voting manual available at
www.evotingindia.com, under help section or contact at helpdesk.evoting@cdslindia.com o
contact at toll free no. 1800 22 55 33.

In case of any grievances relating to e-voting, pleasecontact Mr. Rakesh Dalvi, Manager,
at 25t Floor, A Wing, Marathon Futurex, Mafatlal Mills Compound, NM Joshi Marg,
Lower Parel (E), Mumbai - 400 013; Email: helpdesk.evoting@cdslindia.com o
aforesaid number or contact the undersigned.

For Quicktouch Technologies Limited

Place: Delhi
Date : November 21, 2023

E- HDFC BANK

We understand your world

Head Office: HOFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400 013
Regional Office: HOFC Bank Ltd.; Dept For Special Operations, 5th Floor, Ansal Classique Tower, Plot No.1, Near
Community Centre, J Block, Rajouri Garden, New Delhi-110027

E-AUCTION SALE NOTICE
PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABELE PROPERTIES

Ruda 86 of the Securily Inbares! | Enlorcameant) Rule, 2002

E-fiuction Zale Motice for Sale of immaovable properties mortgaged fo Bank under Sacunitization and Recansiruction of Financial aszats and Enforcement of Securty Interast Act. 2002 read wilh proviso fo

Motics & hereby given b the publc in general and in particutar to e Barrower s W Maorgagorsk'Guaranions) that, the Authorized Officeris) of HOFC BANE LTD. had taken physical possession of the
fallawing propertyfies pursuant to demand reisad vide noficals) issued under Sac 13(2] of the Secunfization and Reconsinuction of Financial Assats and Enfarcement of Sacurity Intarest &cl, 2002 in the
falkawing lean accourls with fght o seil the same on "AS 1S WHERE IS, AS |5 WHAT IS, WHATEVER IS THERE 15 AND WITHOUT RECOURSE BASIS™ for realization of Bank's dues plus nbarasl as
detailad hereunder and whereas consequent upon fallure to repay the dues, the undersigned in exercise of power confered under Saction 13[4) of the said Act read with Rule § of the said Rules proposas o
realiza the Bank's duss by sale of the said propertyfies. The sala ofthe below-menticned Praparties shall ba condwcied by way of E-Auction through Wb Portal; hitps: feesa bankeawcfions.com

Mz, Shanta Agganwal a0l sq. vards

_ Estate, Faridabad, interest along with the costs and
Mr Rajeev Kumar Aggarwal |Haryana admeasuring| expenses till the date of full and final

Ri [ P AILS OF ACCOUNT/AMOUNT/EMDIETC
S.|  MName of the Branch Name of the Morigagor | Details of property Amount as per Demand Notice Reserve Price Inspection
Mo, & AccountBorrower & Guarantors of the EMD Date and Time
e N Toope T | P NotesOu (Bid Increase Amount|
1. |HOFC Bank Ltd , Dalhi Mortgagor / Guarantor: Mr |Hem Mo. 1 Residential Rs. 8,53,45,066.17 Rs. 4,54,00,000/- 5122023
Mis Rajeey Staels Rajeev Kumar Aggarwal | House at House No 458, Date of Demand Notice - 23-Dec-2020 s, 45,40,000- 11;3'»' AM 1o
Account Mo, 50200028685260  Ms. glaantaﬂggamal Secter 16 A, Urban Dues as on 30.11.2020 with furher,  Rs. 1,00,000% 12.00 A
arantors:

DateTime of e-Auction ; 20122023
10,30 AM to 19.30 &AM

payment under the Loan account

Name of Authorised Officer/Phone Mo./Email id : Mr Neeraj Mahajan, Mobile : 8527114180, neeraj

Last Date for Receipt of Bids: 26,12.2023
Upto 400 PM

TERMS & CONDITIONS:

[

sirictly on the abave mentioned date and time.

deceion shal be final & binding

aucticned! sofd end balanca dues. i any, will be racovered withinierest and cost.

Date: 22.11.2023, Place: Delhi.

1. Thes-Auchion is baing hefd on "AS FSWHERE 15, AS ISWHAT 15, WHATEVER. IS THERE |5 AND WITHOUT RECOURSE BASIS™

2. The interestad hiddars shall submi thair EMD detaiis and documeanis through Web Poral: btpshdfckank. sucticndigernet (the user 10 & Passward can be obtained free of cost by regestanng nama wilh
hizps:ihdfchank auchiontiger,nel) through Login 1D & Passward. The EMD shall be payable through NEFT ! RTGE in the following Acoount; STROO000S04267, Mame of the Account: DFS0 TRANSITORY
ACCOUNT,, Mame of e Beneficiary HOFC BAMK LTO., IFSC Code: HOFCOMI0240 or frowgh Demand Deatt draen infavaur of HOFC Bank Lid Account Ne. 5750000050426 1 latesd by 4 00 .M an ar before
I ckaless menticrved in the table abave, Pleass nale thal the Chaques shalned be acoepled zs EMD amaun

Tix thes bessd af kncradedge and indarmation of the Autherized Oificans), there is no encumbranse of CRims sacepl as dsclosed a5 par Banks's record wilk respact 1o the Proparties nchuding slatulory dues ke
proparty baxas, sockty dues ebc. The Bank howenvar shal nod be responsible for any oubstanding stalubary duas { encumbrances  Muricipal Corporafion Duas falactricty duas, chargesiax amears ebc. ifany and
it wiil lne ahibty of tha buyer. The intanding bidders should make theirown ndependentinguiries regarding the encumbrances, filke of Properties & to inspect & satisty hemsalves. Properties can be inspected

4. Theinbanded bidders wha have depesibid [he EMD and reguing sssstance in crealing Lagin 10D % Passwend, uplaadnyg data, subsnilling bed, framing en e-badding prooess ele., may conlasl ur Serice prosiGern
Mis. C1 Indiia Pyt Ltd., Plot Mo 301, Gulf Petro Chem Bullding, Udyog Vihar, Phase 2, Gurgaon. Helpline No's: 0124-430202 021122123124, Mr Vinod Chauhan Mobile: 5813087531, Help Line e-mail
10 supporifibankeawctions.com and for any progerty refated queary may coract the Autharmed officar as menticned abovain office hours during the working days. {10:00 AN bo 500 PM),

&, The Mghest bid shall be subject 1o spprova of HDFC Bark Limied, Authorized Offices resenves the right to aeoept! refect 3l ar any of the offersi blds so recelved withoul assigning any reasons whalscever, His

(FOR DETARLED TERM AND CONDITMONS PLEASE REFER TO OUR WEE SITE www. hdfchank. com and www.bankeauctions.com|

STATUTORY 3015 DAY'S SALE NOTICE UNDER RULE &(6) OF THE SARFAESI ACT, 2002

This may glso be treated as netice wr &6} Rule 901 pof Securiby nterest (Enforcament) Rules, 3003 o bermowears! and Guaraniors of the above sad loan aboil e heldng of E-fuetion Saleen the ahove menboned
daba. Tha bormtrae gL rarlrsmartgagars are feretn naliled 16 pay the sum as menSaned alias along wilh sple dated mlerest and ancilany expenses bekors e date of Auction, Tailig which the propety will b

Authorised Officer, HOFC Bank Ltd.

New Delhi
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n The Cou ratee
Gupta Judicial Magistrate

Jagdambay Industries
Vs.

Raj Kumar
CNR NO: PBKP03-002511-2019
Next Date: 22-12-2023

detail of offence: offence u/s 138 of
negotiable instruments act

Notice To: Raj Kumar Father:
Som Nath Jangra C/o Raj
Brother 1295/3 Hissar Road,
Near New Courts Complex,
Ambala City

In above titled case, the accused could
not be served. It is ordered that accused
should appear in person or through
counsel on 22-12-2023 at 10:00 a.m.
for details logon to:

https://highcourtchd.gov.in/?trs

Nala
Judicial Magistrate First Class- Il
Kapurthala

First Class- lll, Kapurthala

=district_notice&district=Kapurt

wrey o oo o P e

2 B S TE SR AT

FEIET W AT
il, dwds dam 4=

7R & fin =0 R &1 A 7|

In The Court Of Ms. Preeti
Sahni District And Sesions
Judge, Mansa
Surendra Singh
Vs.

Suresh Bishnoyee
CNR NO: PBMN01-000395-2019

Next Date: 11-12-2023

claim petition under section 166 of
motor vehicle act 1988 as amended
upto date for grant of compensation to
the tune of rs. 50 lac only

Publication Issued To: Suresh
Bishnoyee Son Of Sh. Krishan Ram
Alias Krishan Lal Resident Of Alari
Shri Bala Ji, Tehsil And District
Nagaur ( Rajasthan)

In above titled case, the defendant(s)/
respondent(s) could not be served. Itis
ordered that defendant(s)/ respondent
(s) should appear in person or through
counsel on 11-12-2023 at 10:00 a.m.
for details logon to:
https://highcourtchd.gov.in/?trs=district_
notice&district=Mansa

District And Sessions Judge Mansa
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Parsvnaths

committed 1o beild a beiter world

PARSVMATH DEVELOPERS LIMITED

Regd. & Corporate Office: Parsvnath Tower, Mear Shahdara Metro Station, Shahdara, Delhi
011-43050100, 43010500; Fax : 011-43050473

E-mail : investors@parsvnath.com; website ; www.parsvnath.com
Extract of Standalone and Consolidated Unaudited Financial Results for the Quarter Ended 30 June, 2023

CIN : L45201DL1990P LCDA0945; Tel.

=110 032

17 i Lakid)
Standalone nsoli _V;I
"~ __Quarter ended | Year Ended| ___Quarter ended | €ar Ended |
5.No Particul
articutars 30.06.2023 30.06.2022| 31.03.2023| 30.06.2023| 30.06.2022| 31.03.2023
Unaudited | Unaudited Audited Unaudited | Unaudited Audited
1 |Total income from operations 2,461.44 3,115.96 31,939.18 5,561.15 5,637.45 47,870.97
Net Profit / (Loss) for the period (before Tax, Exceptional and / or
2 Extraordinary items) (5,499.91) (6,164.38 (28,647.90 (16,055.59 (11,965.22 (52,787.60
Net Profit / (Loss) for the period before Tax (after Exceptional and / or
3 Extraordinary items) (5,499.91) (6,164.38 (36,704.77 (16,055.59 (11,965.22 (65,225.47
Net Profit / (Loss) for the period after Tax (after Exceptional and / or
4 Extraordinary items) (8,098.57) (6,164.38 (45,190.77 (19,548.29 (12,000.16 (79,921.97
Total Comprehensive Income for the period [Comprising Profit / (Loss) for
5 the period (after tax) and other Comprehensive Income (after tax)] (8,136.35) (6,159.58 (45,200.18 (19,586.33 (11,994.97 (80,137.71
6 |Equity Share Capital 21,759.06 21,759.06 21,759.06 21,759.06 21,759.06 21,759.06/
Reserves (excluding revaluation reserve) as shown in the audited balance
7 sheet of the previous year) 35,376.07 (1’32’042'48!
Earnings Per Share (of Rs. 5/- each) for continuing and discontinued
8 operations
- Basic (in Rupees) (1.86) (1.42 (10.38 (4.49 (2.76 (18.39
- Diluted (in Rupees) (1.86) (1.42 (10.38 (4.49 (2.76 (18.39

MNotes :-

1. The abowe financial results have been reviewed by the Audit Committee and approved by the Board of Directors at their
respectivie meetings held on 20 Novemnber, 2023, The Statutory Auditors have also carried out a Limited Review of the

unawdited results for the quarter ended 30 June, 2023,

2. The above is an extract of the detailed format of the standalone and consalidated Financial Results for the quarter ended
A0 June, 2023, filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, The full format of the standalone and consolidated Financial Results for the quarter
ended 30 June, 2023 are available on the Stock Exchange websites [www.nseindia.com and whew.bseindia.com) and

Company's website [www. parsvnath.com).

3. The Company has recognised deferred tax assets on its unabsorbed depreciation and business losses carred forward till
financial year 2019-20, The Company has executed flat / plot sale agreements with the customers against which the
Company has alse received advances, Revenue in respect of such sale agreements will get recognised in future yvears on
completion of projects. Based on these sale agreements, the Company has certainty as on the date of the balance sheet,
that there will be sufficient taxable income available to realise such assets in the near future, Accordingly, the Company
has created deferred tax assets on its carried forward unabsorbed depreciation and business bosses, The company is also

planning ta sell some of its identified assets

4. The Company has incurred cash losses during the current year and previous year. Due to recession in the past in the real
estate sector owing to slowdown in demand, the company faced lack of adequate sources of finance to fund execution
and completion of its ongoing projects resulting in delayed realisation from its customers. The company is facing tight
liquidity situation as a result of which there have been delays/defaults in payment to lenders, statutory liabilities, salaries
to employees and other dues. However, considering substantial improvement in real estate sector recently, the
Management is of the opinion that all such issues will be resolved in due course by required finance through alternate

sowrces, including sale of non-core assets.

5. Figures for the previous quarter / period have been regrouped, wherever necessary, for the purpase of comparizon,

Place : Delhi
Date : 20 Nowember, 2023

For and on behalf of the Board

Sd/-
Pradeap Kumar Jain
Chairman
DIM : 00333486
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